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| ¥ Lﬂﬂrmn. do hereby solemnly affirm and state on oath as under-
out whichever is not applicable)

¥

Lk
./'}} qu 13 | am a candidute set uj b --E—JP - —--:a--ul'n.ume of the political party )< am confesting au a

Independent candidare,
(3 Detalls of PAN and mtu: nmtlng of Income tax return
$I.No. | Names Permanent The financial year for | Total income —’
Account Number | which the last shawn In Income |
{PAN) Income-tax return has | Tax Retumn { in |
- - e, been filed Rupeesy |
|| & i APRPMIS25 R | Nat Filed - Mo AT |
[ e NA N.A NA—
3 Dependent | A — NoA NeA -
i Dependent 2 RA i N-A
l I_ﬁ Dependent3 .. oA - Y . MR

(3} The following case(s) is/ are pending against me in which cognizance has been takea by the court:-

5L | Offence

Dnm‘ipliun
Nao.

{a) | The details of cascs where the court has taken

TR No - 213/ bfau M. &ulﬁ[’aﬂ@

4. Cases in which I have been convicted by a court of law(other those raf:rrud o !n Form 2&!* "

ita) | The details of cases, Sections of the
| Act and description of the offence for

' which convicied :

i

I

| (B | Mame of the Courtis). Cage No. amnd
| 1

| Dare(s) of order(s)

Mea

vjflcj;, q FT%

cognizance, Sections of the Act and description | T* R e, grgofn -
of the offence for which cognizance taken : Rid R bl 4]
LR T rd e WY
™ n Mo ifs'r/ i
(b} | Name of the court, Case No, and Date of arder
(¢} | Details of Appeal (<) { Application(s) for revision A : - e
(if any) filed aga:nst the above order(s) - ity




)| Punishme Limpascs .
| .

sl

—— — —_— -

N-A

13 That | give hedern below ihe detwils of | i ssets imuvable and i imovable et ) of mysel,

mw spounse and all dependents:

A. Details of movabie assets ;

{Nofe:
|. Assets in joint name indicatin

Eompaies #nd as per books in case of non- (isted
4. Dependent’, here meuns 4 person,
5. Details including amount is to be

B the exten of joint ownership will also have to be given )
2 In case of deposivInvestment, the details including Serial Number. Amount, Pate of Deposit, the Scheme,
Mame of Bank/ Institulion and Branch are 1o be given

J. Value of Bonds/Share/Debentures as per the eurrent market value in Stock Cxchange in respect 51 liswed

companies should be given,

substantially dependent on the income of the candidate.
given separately in respect of each investment)

__; rﬂmﬁpﬂnn Self Spouse Dependent-1 | Dependent-2 | Dependent-3 i
| Pin
(i1 ~ [ Cash in hand — —— —1 _ =
|- a5231/- |Rs- Sooq/- N-A N-A | NA |
{ii} | Dietails of Deposits in Bank T — pan— - 2
accounts (FDRs, Term Depaosits :
and all other types of Deposits Rs. 3385¢/-| 1A B A M oA
including saving accounts),
Deposits with Financial i
Institutions, Non Banking |
Financial Companies and !
Cooperative societies and the |
_ ., amount in each such deposit
{iii} | Deetails of investment in Bonds, S [= = = .
Debentures/shares and units in oA N oA N A N-A ™
| companies™utual Funds and |
| | others and the amount. ;
| liv} | Details of investment in NSS, Life — |Ofe = o P == |
Postal Savings, Insurance Policies | Zrsyvrmee | Insuyance g N A NAL
and investment in any Financial | st assured £t Assived ™
Instrument in Post office or 300000~ 5. : |
Ingurance Company and the Rs. 0; i Eﬂﬂﬂm}. i .
I amount | 4
(¥ | Personal loans/advance givento  |Car Loos - — — - | =
Ny person o entity including Fromn Bidkan =S R A A - N
! firm, Company, Trust etc. and Sabba, f b N » i A |
other receivables from debtors 20 mqf,. i .
|1 end the amount, o 0,—— N — _——
vl | Moter Vehicles/Aircrafis Searplo 3 i =4 —
'j Yachts/Ships (details of Make,  [Make- 2611 | Aj.a WA N:A 5 A
Hegistration Mo, etc, Year of Cre i
|| Purchaseandamount)  |rsro¢sead)- i B TP
| {vini] Jewelry, bullion and valuable —  lafued - e s
| l thing (give details of weight and N-A. Rg- 50,0 NCA A-A i N-&
L vilue) | Sl Sillp R | azey
; i 2 U F



1y} Ady other assets such .3 value of o
| ¢ himsfinterest  Ribfe 4 Gun _ |Re-5S000)=

-
1Iﬂa.

, | Carass Total value

a1y mavahle :

— e —

l

L !

%

(Meze: L Properties in joint ownership indicating the ¢ xtent of joint ownership vill also have 1o be indicata
2 . Each land or building or apartment should be mentioned separately in this format.)

5. | Description e | ser Spouse rnependm—l Dependent-2 | Dependent-3 |
No l._ |
um ,_.' — N S | = W H __A_ N';q = !
Location(s} N A A N-# :
Survey number(s) - ) Mot B TP
| Aves (Total measuremend in 1 Righa [ Br}k_g_._ N A N oA~ L
Acres) - lo katha. 16 katho : A
“Whether inherited property : : .
['\'ﬁmr}n} “ex u Mo Moy L NA . N-a
_Dmnfpumhu-.i_ainmeol‘sﬁf i | T MoA LR T
acquired propeqy - MR LT N
Cust of Land (in case of ] : NA. |
purchase)at the time of NA - |Rs L20oeq-| NOA Na& !
purchase S
Any Investmeat on the land by - . ; 2
way of development, A -8 N By _f\.l" el ~ ﬂr_ oA
construction etc. = I : - 1
Approximate Current market -1 K e A A NeB .
) Re. 3occecf- |ReSoooeel-|  N:-A |
S Location(s) N by A 5 NS MNH AN-oBA T il
Survey number(s) 5 —i
::e;lg‘.'ou!memmmn Na - A AN A NAaT | NoA .I
1
Whether inherited property 4 i 1 KA = N'E .
(Yes or NO) N A NA g |
Dabenfpm:huﬂnmeu-ﬁtlf Aoy M- AN A A A M A
acquired property — —
Cost of Land (in case of : y o
purchase) at the time of N& Mrh - | NS NA oty
| the land b i
Any Investment.on and by Tr s = S MA
way of development, VY At -4 Mo A M A A
construction etc. -
A imate Currerdt market : ir | N oBL A B M B
| RO A A M- A
) value . . i
(i) | Qmmﬂ.ﬁuﬁ;gu At
| (including apartments) - N A A AL 4 A A
| -Location(s) l
——rSurvey number(s) = 4 §
/{ Built up Area (Total NA N & “N-H Na | NA
“measurement in 5q. f.) - il S 5
B 3
: (4
Lo
g%y om



' 9 iher snherited prqpcr-li.'.

| [ cror Ny MO No A AR | B
Liaw of purch For i T \
Ia., E:Edpupﬁr:?xmm:u 13 ANA w4 Aty I N4 TR |
TCwa ur-f.ll'l..'lpcr!} {in case of _ g e + T
; ‘p-n.l'm.sc‘pauhtnrnrtlr TR M A A | A& MNA
! prrchase l - L
5 | Ay Tnvestment on the N | |
i | poperty by way of A A MN-A N A N N -4 |
| | development, construction etc, = .-'i
Approximate Current marker I3 .
| value | R | dpn | ey | e
(iv) | Residentiol Buildings (including | g vy | — g 2 1|
i apartnents, ) 3 {-3 - M- e ?
| -Lucatimis} lr'i'.-t aif'{ N A -‘q' 'q N A’
| - Survey number(s) — = Fra
: Area (Total measurement in 9 katha N —T A4 A A M- B
s fi ) £ 1 S
Built up Area (Total r = '
{ mieasurement in sg. f.) L desgdhes N A NeA- I| A N%
Whether inherited propen - o ' ; ;
| (Yes or NO) ! Yes N A N A N A N-A
Date of purchase in case of self . - . .
: acquired property il & L A e el
| Cost of property (in case of e -
i purchase) at the time of Ak A M -A N- A MN-4& MNA
| | purchase Lo
! Any Investment on the land by : =
: way of development, M- by 1 N A 1 MNoA M A MNA
| construction ete. = y
i fﬂppmx“ imate Current market Q;;,ﬂmaﬁ}, N.a | N-A M A N-A
(v} | Others (Such as interest in o ¥ : o )
property) N-A H..__ A N A N A— N-&
| (vi) | Total of Corrent Market . . - . !
[ Value of (i) to (v) above [E' Iﬁo@" i ._N A N4 ki 1

{6) [ give herein below the details of liabilities/ duees to public financial institutions and government :-
{Mote: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

E!

Description

Self

Spouse(s)

Dependent-1

Dependent-2

| Dependent-3 |

(lh
(

| Loan or dues to BankFinancial

| Institutionis) '

| Name of Bank or FI

Amaount outstanding

Mature of loan

Al Loan or dues to any
individuals! Entity other than
mentioned in (i) above.

| Mame(s)

Amount outstanding

Mature of loan

Coan Loy
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RN B

k*ﬁrc.l

K. I,dc"'_oocf-




NPT = T —— RS e

[ MNea MNoB NA T | NA A
|| Grand total of liabilities s goovac)-I N A oA NA -Jlr-—h?'—)ﬁ A
(i) | (ove dunent Dues: ) '_ T i | o i
Mues to departments dealing . L A . i . AN-B [
with government | it e 8 NA | PR :
| stcopmodation A
1 Do o deparmens e T | T
with supply of water M- A N-A MN A | N-A N-A .
| Dues to departments dealing | R _'_|
| with supply of electricity MNoA N A N & | N-& N-& |
Dues to depariments dealing e R T ' _ =]
with supply of N-A MN-A N-A M oA N-a. |
telephones/mobiles _ i (
Dues to departments dealing =
with government transport M M A N M A
(including aircrafts and A - il N . o
lelicopters)
[ncome Tax Dues K& M A N-A - MNA MNeA
Wealth Tax Dues [ N-B _ N-A [ N-A
Service Tax, Dues M- A A A MA — M A Nos
Municipal Property Tax Dues N A A A A M A AtA
Grand total of all Govt. dues N-A .} NA — MN-A. ~ MN-A T NA T

{7) Detalls of rgeulnu o tiop:
a. mrﬁ .......... fﬁ i Fie lF blerices-
b. Spouse .. Bikias e
(8) My educational qnlllllutmn i as under: Mah-;- uia.hm-.. fror #-thbrg. Schosl €xaw Bogrd
E. M S rvee Muzalkeeabur
(Give details of highest School / University educm-m whh full form of the certificate/ diploma/ degree course)
(Name pf the School /College/ University and the year in which the course was completed.)

(2} ABSTRACT OF THE DETAILS GIVEN IN (1) TO {8) ABOVE:

' 1. | Name of the candidate Sh./Smt/Kum. Indvades Manghd
712 | Full postal address V"‘"Ff;‘i' "“E"’Lg;,,,f‘t i
) 3. :qt.;ﬂw and Mame of the constituency and 03, Bhave Hﬂg_hu__, C""tmn_“fbl
3. | Name of the Political party which set up the 3.3.p : |
candidate (otherwise writa ‘[ndependent') ‘ z : SRR |
4. | {a) Number of cases in which conviction order N A
passed (other than thase referred to in Form 26) e e Son

3 - | @?’}.} L r’



| (&) Tuial number of I'mﬁﬂij_.,- cazs where the

!_‘_ eour (5] have taker cognizane
Bt e e L S
i il il o e Incume Tax Return filed | - |
| I(ajCandidate 1 =3 | Nt Filed Lo PR ..
| (&} Spouse: NA- < I i ST . TS
| 1{c)Dependents:  ALA; 1 e L NA 1'
| 6. Details of Assets and Liabilities in rupees S
| Description | Belf Spouse | Dependent-1| Dependent-1l | Dependent- 11 |
i A Muoveable — ~ g = [
|- Amset (Total value) _Re.1229087 RaSoveed  N'A I | '
| I Tmmovahle ~_ | el - !
bl | Assal o k 800000 IRy Jowoon 'T‘rﬁ_ =
(i) | Purchase Price and
Development Cost of | Vb g ] o
Immovable Property L N-A A
(Total Value) |
(i} | Approximate Current % ) ' T |
Market Price af M N-&y My
Asses (Towl Valug) ] = —
| 7 Liabilities N A N-A N A ]
(i) Government e 7 = S
dues (Total) N-& ity N-A ]
(ii) Loans from Bank, o g =
Financial Institutions andRs. Yocece | M A N A
others (Total) - = n < _
g. | Highest educational qualification: Mok el e "F Bk M2
" -
{Give details of School / University education with fll form of the certificate/ diploma/ degree |
~ course) (Mame of the School /College/ University and the year in which the course was completed.) |

f, th

VERIFICATION

ent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the

best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from, | further

declurs that

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

thi L my spouse. or my dependents do not have any asset or
isoitmay afi;me hr%g
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Mate: _'|| J\Fﬁdl‘l'lif- stwld be filed Imest by 3.00 7'M on the last date nfﬁﬁng rominations.
& ﬁfﬁdkp\:ils:umld be swurn before an Lath Commissioner or Magstraie of the First Class ur hefore a ot
j=:
2. All columins should be filled wp and 1o columa to be left blank. !f there s no information 2o furish i respect ol

. any ilem, either “Nil" or “Not applicable”, as the case may be. should be mentioned
4 The affidavit should be cither tvped o writien fegibly and neathy
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